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OFFICE OF THE PRINCIPAL DISTRICT 81 SESSIONS J_U DQE {WEST DISLRICT
TIS HAZARI CQURI5, DELHI

CIRCULAR

Subject :- Forwarding of copy of guidelines regarding Soft Loan facility for purchase of car
by Judicial Officers.

All the Judicial Officers including officers on deputation/working on diverted capacity
under payroll strength of West District, Tis Hazari Courts, Delhi, are hereby informed that

vide letter No. 1/16/2020-Judfl PF-11/Suptlaw/231-242 dated 27/01/2026 of Department of
Law, Justice and Legislative Affairs, GNCT of Delhi, New Delhi, has endorsed the guidelines

for availing the Soft Loan facility (Advance) for purchase of Car by Officers of Delhi Judicial
Service and Delhi Higher Judicial Service, 2026. The above said guidelines is

uploaded/available on the official website of this office as well as on "LAYERS" for
information while availing Soft Loan facility.

V‘ \~¥(fPJ\_— "I

Head Of Office,
0/0 Principal District & Sessions Judge,

' West District, THC, Delhi.
314; H - "7 I '5 ‘Cf

No. /Soft Loan/Acctts/West/2026 Dated 7 )

Copy forwarded for information and necessary action to:-

1. The P.S. to Ld. Principal District & Sessions Judge, West District, Tis Hazari Courts,
Delhi.

2. All the Judicial Officers (DHJS/DJS) posted in the West District, Tis Hazari Courts,
Delhi.

3. All the Judicial Officers presently on deputation/diverted capacity be also
communicated through R&l Branch, West District, THC, Delhi.

4. The Chairman/Nodal Officer, Web Site Committee, THC with the request to upload
the circular along with above guidelines on official website.

5. The R&i Branch, West District, THC, Delhi, for uploading the circular along with
guidelines on ”l.AYERS".

3 ‘A. r-Ky“:

\ ‘T '- ‘
-rHead of Officer,

O/0 Principal District & Sessions Judge,
West District, THC, Delhi.
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
l)EPAR'l‘l\'lEN"i‘ OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

8"" LEVEL. C-WING, DELHI SECRDTJ-\z.ltIAT, LP. ESTATE, NEW DELHI-110002

The Pr. District &
Sessions Judge (HQ),
Tis Hazari, Delhi

The Pr. District 8c
Sessions Judge, West
District, Tis Hazari,
Delhi
The Pr. District &
Sessions Judge, Patiala
House Courts, New
Delhi
The Pr. District &
Sessions Judge, South
District, Saket Court,
New Delhi

Respected Sir/Madam,

Please find enclosed herewith the copy of guidelines for soft loan facilities (advance) for
purchase of car by ofiiceis of Delhi Judicial Service and Delhi Higher Judicial Service, 2026. It is
requested that the said guidelines may be circulated amongst all ihejudicial officers under your control.

The Pr. District & Sessions
Judge, South East District,
Saket Court, New Delhi

The Pr. District & Sessions
Judge, East District
(Karkardoma Court), Delhi

The Pr. District & Sessions
Judge, North- East District
(Karkardoma Court),De1hi

The Pr. District &: Sessions
Judge, Shahadara District
(Karkardoma Court),Delhi

z51\'@~ urditausueultr-I|lsuP+l@~l1%' -1% Dated:it

The Pr. District &
Sessions Judge, North
West District, Rohini
C0urt,New Delhi
The Pr. District &
Sessions Judge, North
District, Rohini
Court,New Delhi
The Pr. District &
Sessions Judge, South
West District, Dwarka,
New Delhi
The Pr. Judge, Family
Courts (I-IQs), Dwarka,
Delhi

This issue with the prior approval of Principal Secretary (Law).

final: As above. \
.'i~

(Yfurs Sincerel ,

(§\meet N pal) \
Atltlltiomtl Secretary (Law, Justice & LA)

Subject:-Fonvarding of copy of guidelines regarding Soft Loan facility for purchase of car by
Judicial Officers-reg.
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GOVERNMENT OF NATIONAL CAPITAL rezuutron Y OF DELHI
DEPAR TMENT orLA W, JUSTICE AND LEGISLA TIVEAFFAIRS

st" LEVEL, c-WING, occur SECRETA.RL<lT, I.P. ESTA TE, JTJEWDELHI-110002

Guidelines for Soft Loan Facility (Advance) forpurchase of C_ar_b\j
Qfficers of Delhi Judicial Service and Delhi Higher Judicial Se_rvic_e, Z026

1. These Guidelines shall be called as "Guidelines for Soji Loan Facility (Advance) for
purchase ofCor by Qfiicers ofDelhi Judicial Service and Delhi Higher Judicial Service".

2. These Guidelines shall come into effect from the date of their publication.

ENTITLEMENT:
3. All sewing Officers (including Trainee Judicial Oflicers and ofiicers an depulationl
working on diverted capacity) of Delhi Judicial Service and Delhi Higher Judicial Service
shall be entitled to avail Soft Loan Facility (Advance) for purchase of Car in terms of these
Guidelines.

However, no such loan shall be granted to those Judicial Officers who are under
suspension or against whom disciplinary proceedings are pending under the applicable
service rules which are likely to result in his/her removal, dismissal or compulsory retirement
from Judicial service.

soar LOAN/ADVANCE AMOUNT:
4. The maximum Soft Loan!Advance amount to be provided to the Judicial Officer shall not
exceed Rs. l0,00,000/- (Rs. Ten Lalchs).

5. The Loan/Advance amount is to be utilized by the officer concerned to cover the on-road
purchase cost of a new or used Car.

6. The soft loan facility shall also be available to a Judicial Officer who has already availed a
car loan in his own name from any other bank or financial institution and the said officer
wishes to migrate to this facility of sofi loan, provided such officer was eligible for grant of
soli loan facility on the date when hefshe obtained the car loan from the bank or other
financial institution. The concemcd Principal District & Session Judge shall ensure that such
sofi loan facility is limited to the amount of loan still due to be repaid by thejudicial officer
subject to a maximurn of Rs. i0 Lakhs.

INTEREST RATE:
'3. The mu: ofimerw on the Loan/Advance amount shall be on simple interest basis at a fixed
ran: of 4% per annum.

REETEBH SINGH
PRINCIPAL SECRETARY

(Lmv. Justice it Legislative Altair?-l
Govt. oi NCT oi Delhi

Bin Level, O-Wing. Dolhl Secretarial,
I. P. Eatelo, New Delhi
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(if2 l ‘l:'R.\'.'l II:'t\"I‘ ()1" N.-I TION.-U. CAPITAL TERRITOR Y OF DELHI
HEP.-t R T.lft':'t'\"I' 01-‘ 1..-t ll’, JUSTICE AND LEGISLA TII/EAFFAIRS

7 8'“ Lffl 'it‘I.. ('-ii 'I.\'(r'. DELHI SECRET/1R1’/1 T, 1.1’. ESTA NEWDELHI-110002

R13‘-_l‘.-\‘t'i§ll-Ii\"l' i\lE'I'llOI) & PERIOD:
S. .-\ Judicial Officer shall repay the Sofl LoanI'Advanee amount (along with irrterest accrued)
in Fquated Monthly lnstalment(s) (EM!) to be deducted from his/her salary. The Recovery of
the loan amount along with interest may be completed in maximum of 200 EMl’s.

Provided that tlte montltly instalment amount shall not exceed 50% of the monthly
$11!") (Bade Pay + Dearness Allowance) of the officer concerned.
9. Tlte recovery of advance will commence with the issue of pay immediately the month after
the advance is drawn. Tltc conccmcd Drawing and Disbursing Officer (DDO) shall ensure
that an entry to this effect is made in service book of the officer concerned, at the time of
dishursal of the Loan amount.

lO.l If any Judicial Ofliecr. obtains car Loan before or after his proceeding on deputation, it
“ill he the responsibility of Judicial Officer concerned to repay the pending instalment(s) on
time through ltis l)DO conccmcd i.e. the DDO of the borrowing department.

Provided that in addition to the Judicial Officer coneemed, the DDO of the parent
department shall communicate to the DDO of the borrowing department qua the
ttecessityfrequircment of deduction of instalment amount from the salary of the conccmcd
Judicial Ofliccr. towards repayment of the soft Loan/Advance for purchase of car. The DDO
of the parent department shall clearly indicate the following details, in the Last Pay
Cenificatc (LPC) accompanied by a formal Transfer Advice (Armtrcure-A):

i. Amount of Soft Loan/advance sanctioned and the rate of interest at
which the saute was sanctioned

ii. Amount of the EM! to be deducted
iii. Balance Soft Loan/advance amount which remains outstanding
iv. Number of E.Ml’s remaining to be deducted

l0.2 The DDO of the borrowing department must ensure that the recoveries effected through
deduction of Eh-1l‘s frotn the salary of the oftieer conccmcd are remitted to the DDO of the
parent department. The credit for the recoveries effected from the Judicial Officer shall be
p.-med on by the DDO!/tccounts Officer of the borrowing goverrunent Department to the
DDO’.-'tecounts otlicer of the parent Department (i.e. the DDO posted in the ofiice of
]‘r:'m-ip.-1! District and Sessions Jrrdge of the district, from where the oflicer concerned
_;,,.,_,;_-,-m',~,-1 0" ,1,-prrrurimri for necessary adjustment and for deposit of the same in the relevant
head ofaccouut.

10.3 In the ct em of repatriation of the Judicial Officer to hislher parent department, the
norm-en of the outstanding balance of advance and interest thereon, if arty, will be effected
by the pt.-cent department. \\'hile transferring the LPC to the parent department, the DDO of
tthr humming department shall also issue a formal Transfer Advice (Armexure A). The
riollowmg details are required to be prD\‘ided: -

i. Details of the recoveris accounted for in the borrowing department.
ii. Balance soti loan amount \\ hich remains outstanding.

3,2
RE E15 5U GIN-Q1 ‘l
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GOVERNMENT OF NA T10.-‘VAL CAPITAL TERRITOR Y OF DELHI
DEPARTMENT OF LA W. JUSTICE AND LEGISLA TIVEAFFAIRS

8”’ LEVEL, C-IPTNG, DELHI SECRETARIAT, 1.1’. ESJFA TE, NEWDELHI-110002

PROCEDURE:
ll. All Judicial Officers (irtcluding Officers working in diverted capacity), except those
covered by clause I2, desirous of‘ availing Soft Loan/Advance for purchase of a Car (new or
used) shall apply in the prescribed format (Annexure-B) to the conccmcd Principal District &
Sessions Judge of the District in which the said Ofiicer is posted (or is drawing salary. in
case. he/she is working in diverted capacity) for availing such Loan./Advance.

I2. Judicial Officers who are on training, or who are on deputation, shall apply, in prescribed
format (nttnexure-B) to the Principal District & Sessions Judge (HQ), Central District, Tis
Hazari for availing such Soft Loan/Advance. All DHJS Officers who are posted as Principal
Judge. Family Court or Judge, Family Court, shall apply, in prescribed format (Annexw-e-B)
to the Principal Judge (HQ), Family Court, Dwarka for availing such Soft Loan/Advance.

I3. On receipt of an application, the oftice of concerned Principal District & Sessions Judge
shall process it and the loan amount shall be released to the Judicial Officer in one lump sum
in his/her salary account within a period of one month from the date of receipt of application,
subject to availability of funds.

I4. A Judicial Officer shall ordinarily produce the Soft Loan Utilization Certification
Mnnexurc-C‘) along with copy of Registration Certificate (RC) of the vehicle (purchased
after utilization of the so]? loan amount) within a period of 45 days of date of disbursal of
loan amount. However, the office of concerned Principal District and Sessions Judge, which
had sanctioned the loan amount may extend the said period to a maximum of three months of
the date ofdisbursal of the loan amount.
I5. Funds for the car loan advance shall be provided to all the concemed l-lOD‘s [i.e. Ld.
Principal District and Sessions Judge(s)], in shape of authorisation to be issued by the ofiice
of the Principal Secretary (Law), GNCTD, in the manner as prescribed under Chapter 8 of
Civil Accounts Manual.

RESIDUARY I\1ATTERS:

l6. A Judicial Oflicer is entitled to avail the soft loan facility for purchase of car an unlimited
number of times throughout hisfher career, provided there is a minimum gap of live
gears bemeen the grant of one loan and the subsequent loan. However, a new loan can only
be availed once the previous one is fully settled-
I7. If e Judicial Oflicer opts to purchase a vehicle with an on—road price exceeding 310 lakhs,
itelshc is pcnnittcd to cover the excess amount (i.e. beyond the sanctioned sofi loan) through
1-c:r:-on'.~.l funds or an additional loan from any Commercial Bank or Financial Institution. In
sutzli can-cs, the ofiiccr must fonnally notify the concerned Principal District and Sessions
fludgc :c;;:-..|ding the details ofany external financing secured For the purchase.

its ‘Hie otlice of conccmcd Principal District and Sessions Judge shall be the Competent
A-.rth~.~n't) tu sanction the soft loan/advance. liowever, the same sltttll be disbursed by the
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GOVERNMENT OF NA TIONAL CAPITAL TERRITOR Y OF DELHI
DEPARTMENT OF LA W, JUSTICE AND LEGISLA TIVEAFFAIRS

87:" LEVEL, C-WING, DELHI SECRETARLAT, I.P. ESTA TE, NEWDELHI-11 0002

DDO of the concerned judicial district and copy of the sanction order of soft loan/advance
should also be endorsed to conccmcd PAO and to the office of Principal Secretary (Law),
Department of Law. GNCTD. The said order must clearly specify the amount of advance
sanctioned. the period of repayment and the monthly installment amount.

I9. The DDO of the district responsible for disbursement of salary is required to maintain
a detailed ledger for every soft loan issued. Upon the transfer of a Judicial Officer from one
district to another, the DDO must document the outstanding loan balance on the Last Pay
Certificate (LPC) accompanied by a formal Transfer Advice (Annexure-A) to ensure
continuity of recovery at the new district.

20. The DDO must ensure that, in case, the balance principal amount along with accrued
interest thereon exceeds the amount that can be adjusted against the salary of an officer who
is no longer in service on account of unfortunate demise of officer or impending
retirementlresignation/dismissal or any other such reason, such unpaid amount is adjusted
against the terminal/retirement benefits, as the case may be.
21. The vehicle is required to be purchased by the Judicial Officer concemed with the period
prescribed under these guidelines. In ease, the officer fails to purchase the vehicle, within the
prtscribed timelines, the entire loan amount with accrued interest be immediately refunded
by the Judicial Ofiieer along with applicable interest to be deposited in the relevant I-lead of
Account by the concemed DDO.

22. In case. any Judicial Officer fails to produce the proof of purchase of car by utilization of
the soft loan amount. and it is found by the competent authority that the Judicial Officer has
mis-utilized the loan amount, penal interest at the rate which is two percent over and above
the interest payable by the govemment on the GPF contribution, in addition to normal rate of
interest, shall be imposed on the said Judicial Officer.
B. It shall not be permissible for a Judicial Officer to sell or transfer a vehicle purchased
with the soft loan facility until the entire principal and interest have been repaid in full. The
saleltransfer can only proceed once the concemed DDO has issued a formal ‘No Dues
Cmflicwe‘ confimting the total payment ofadvance amount along with interest.

2-1. Any other matter not covered by the above guidelines shall be placed before the Principal
Set-n:tnr}' (Law), Department of Law, GNCTD for necessary approval/clarification/order, as
the ease may be.

M2
(Reelesh Singh)

Principal Secretary (Law, Justice & LA)

REETESH SINGHPRINCIPAL SECRETARY
(Low. Justice & Logislallvo Affairs)

Govt. of NCT cl Delhi
6th Lovol, C-Wi|19_ gumi so alfliial

I P Estate, N§’itH9éhrti



(J01 ‘ERNMENT OF N/1 TIONAL CA P1714]. TERR1TOR Y OF DELHI
DEF.-l RTMENT OF LA W, JUSTICE AND LEGISLA TIVEAFFAIR-S‘

H 8"" LIE‘! "EL. C-WING‘, DELHI SECRETARIAT, LP. ESTA TE, NEWDELJjIT—1I0002

Transfer Advice

To.

The Pay & Accounts Officer
P./\.O. No.

l)c!hifNcw Delhi.

Annexu re-A

Date

Sub: - Transfer of outstanding balance of Soft Loan for purchase of motor Car in
respect oftratnsfcrrcd DJSIDHJS Officer namely

Sir.

Sh.lSmtJKum. , working in
(name of the District/Establishment) has since been

mmsfcrred to __ T _ , T (name of the District! Establishment),
which is under your payment control.

During, the period Shri/SmtJKum. remained under the
p:1_\‘t1t¢l\l control of this office, the position of‘ car advance/recovery from him/her was as
under: -

1.1 .-‘unoujnt of advance Sanctionedloutstanding while coming
o under the pgymem control of this office W
2. *Rel:o\en'es accounted for in the hroadsheet of this office

at the rate of lb. per month from to
'__""—'l

_Tl3:~.lancc outetandine. to be recovered T‘bl

Atnolutt o_t'lntencst_c;t1culatecl (Ff _
_,A ‘ls -._~

: ST lntcn=1 rc~eo\»:m:l \\‘.e.f. 7_ to ___
l rt Linn-m~t outstandin;__ _Z p

The mttstztnrilng balance of Rs. against the said officer must have been
nppczm-ed in gout rclcttattl broad sheet. This point may please be confirmed so that necessary
mutt" 1: lmpl-1.111 the hruati sheet maintained in this office. The copy duly accepted may be
mtutzttnd 10 tht:- oflic-c at an czuly dale.

§\»»»/Q
i?.E.E“I1Et.=.t1 5-ztmu

T"l§Tl‘\lCilI'"cF|,L $17 CIU1 1'51?!

(law; .l.t=il|'.-s la 't.u;1|:ttntn-e-A.n=mx]
‘Cm-'2 til NC‘! ct! I-t:1l‘tI

ll1\~t.1-u||' C--l'll|'|g Cmlh: fi1fJmfi:L
3 1" -I him: p in-u U-:-lh

Yours Faithfully.

PAY & ACCOUNTS OFFICER
l‘..-‘\.O. NO.
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GOVERNMENT OF NA TIONAL CAPITAL TERRITOR Y OF DELHI
DEPARTMENT OF LAW, JUSTICEAND LEGISLA TIVEAFFAIRSsrn ,_E;»E;__ Gwma, DELHI SEpCRETARL4]', LP. ESTA TE ZVEIVDELHI 110002

:_|?\:_,,:;.,§,JI-J;-‘

Anne -
guplication Fortn for Soft Car Loan/Advance

Details of Depulalion lifanl)

Amount of Sofl Loa /Adv
J1 se of New I Used Car‘

8. Amount of Sofi Loan I Advance re u‘ d - Tq ire for reVJ-gymcnl ofcxisung Loan
9. if on-road price Jr Newill ed” ' Ts Car ts more than Rs.

l0 Lakhs. mode Q_Lp§ym<:nl of_diFf'erence amount’
. l Proposed number instalments Por repayment of_ p advance‘ _

I. Whether any disci l'p tnary proceedings are pending
in temts of Clause 3 of the guidelines” If. yes, please_ t_pro\-Ede details.

I have read and unde

Name (in Block Letters)? _ _ _
. W _Father's/I-lusband‘s Name _

_ Designation 7 _ _
Place of Posting

p_ _Empl£ycc Code T T 7 p :
n ance required for

urchzt

rstood the guidelines for Soil Loan Facility (Advance) for
purchase of Car by Officers of Delhi Judicial Service and Delht I-I|gher.Tudtc1al Service, 2026
issued by Department of Law, GNCTD and I undertake to

Dated :-

abtde by the same

Signature of the 0ffi¢@1-
 _

DesignationM “R
REETESH SINGH

PRINCIPAL SECRETARY
{Lin-'. Juttrae & Lfigafl-altl-"B Allilirs)

G-o.1. ol NCT 01' Derm
int» Level, C-\'\'tf'tg_ Delhi Swetartat,

I P Estale, lltm Delhi

' __

a. uluttttuuml em . ‘S f~ l .1 . . ' ~**l*~'-=4 Y-Jwlttm " --. ;mh;::::::",;|:::m"h?':;: H" ‘W whim“ ul um! ta I |.ellc| ul Intent I brulortnn lntotu.
. mt a .t. 11 tu 1|: \|'lM1_fQ’

W1 ll) the I\\\\lUI\|‘l llmml:



GOVERNMENT OF NA TIO.\'AL CAPITAL rsmuTOR Y OF DELHI
DEPARTMENT OFLA W, JUSTICE AND LEGISLA TIVEAFFAIRS

st" LE1/1:1,, c-WING, DELHIsscmzTARIA T, 1.P. ESTA TE, NEW DELHI-I 10002

Annexu re-C

UTILIZATIOQQERTIFIC_I1_§I‘E

l. (Name of Officer) , (Designation) , hereby certify that after
availing the Soft Loan Facility amounting to Rs. from the Government of
NCT of Delhi, I have utilized the said Soft Loan Advance amount towards the expenditure
incurred on purchasing a newlotd Motor Car bearing Registration No. . The
copy of Registration Certificate of the said vehicle is attached herewith.

Date:

Place:

Mg
REETESH SINGH

PRINCIPAL SECRETARY
(Law, Justice & Legisiative Attairs)

Govt. oi NCT of Delhi
Bth Level. C-Wing, Delhi Secretariat,

l. P. Estate, New Delhi

(Signature of Officer)
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